
     

 

      

         

  

         

    

    

      

     

 

    

     

      

      

      

     

  

       

  

  

            

            

          

            

           

         



Limited, the Transferor Cornpany with Purvaj Advisors Private Limited, the

Transferee Company and their respective shareholders. The Equity Shareholders

present in the meeting has unanimously approved the Scheme without any

modification. The chairman appointed for the said meeting has filed his report

as to the result of the meeting alongwith affidavit with the Tribunal on 3'd April,

2017 which is annexed as Exhibit'F'to the Company Scheme Petition.

4. The Counsel for the Petitioner further submits that as directed by this Tribunal

notices have been served upon all the Regulatory Authorities namely, concerned

Income Tax Authorities, Central Government through Regional Director, and

Registrar of Companies Murnbai. Notice was also served on sole Unsecured

Creditors of the Petitioner Cornpany.

5. At least not less than l0 days before the date fixed for hearing, Petitioner

Company to publish the notice of hearing of Petition in fwo local newspapers,

viz. "The Free Press Journal" in English Language and translation thereof in

"Navshakti" in Marathi Language, both having circulation in Mumbai

"\ t?
M.K. Shrawat Member (Judicial)
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